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Ordc: abed 23..2004 

The applicant, a retired Headmaster of 

D.II.Schoo, Regional Institute of Education(jn 

horL i?L) :hubaeeer .s hc±-:re the Tribunal 

al1Ln-j i 	Ueticn the propriety and legality 

of recovering from his gratuity as well as 

continuance of the discIplinary proceedings a±tr 

cfter his retirement. The applicant conten 

that af Lee rendering service for about 35 

eionel Council of Education1 
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Research and Training (in short NCERT) 

retired as Headmaster, D.M.School, RIE, 

3hubaneswar on 29.2.2000 and 

the following retiral benefit 

1) Monthly pension 
Commute(l value of 
pension 	 Rs.278291 .JC 
Retirement gratu- P.272102d 

ity 

Ihe payment of the aforesaid amount, wee-

however, subject to settlement of 2utsi.e 

dvance drawn by the applicnt while he wa 

on dc'utation as Principal, Navodaya Vidya1 

:el.da and finalization of disciplinary case 

in D.M.SchooRIE, 3hubaneswar. His case is thL 
even though he 
us getting monthly pension and ccimuted 

value of pension his retiral graduity cor.re 

te renin -eithhoid. Ihe Respondents have 

o ncnd.cd thcL cratuity has been withheld nc 

the advance taken by the applicant was 

eutsLanding against him in the books o 

'2 	• i:evor., a/a Vidyalaya and recovery of emocn c 

due to the app cenL iilJ crdng. 

After jeing through the fac Ls cf the 

osc, I find that recoverthes have been sho 
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.LUcarit hm urnish 	a det.ilc 

in rcgard to the points raisc bv ih. 

audit vide nnexure-3. In fact it i. 

to 	c tte r No .NVS/PL/Audit/34/9 0/19 	- 

G.3.1990 from the Deputy Director, 	Sa 

Jc1 	niti, 3hopal. Similar rcVic3 

pointed out at the instance of intcrn audit 

have been showfl against li principal1. 

TQvodaya Vidyalayas all over the coul 

is auoareflt from AflfleXUrC-3 that t 	1 

shown against the applicant was fur 

reduced and the applintiDOCted 

explanations for the settlement of 

-Thich hc applicant did not do as he 

that time retired. it is surprising 
jar 

dcspitc explanations ha7-ng been fornb 

by the applicant in 1990, the matter dni4: 
L 

to linger till 2003 and he retired oficial 

who had no access to refer to rocords 

expected to furnish his explanation 

belated stage. From hc records I canr 

find ory ovidonco that in fact these 

to hr. 	r rsoall' 5inc b bhe avant o 	- 

excepting a ease of unadjusted outstan4g 

	

ftt 	 Th- 
advance 	 the fi-jures cited arc 

v?.rj..anco. 	L.cis rcia:i.rg o entr.ies i\ th... 

JOnLC cfoud, horcage -f -

stocks etc • are th<c matters which could b.. 

sottled before the applicant rctied and . 

having furnished the first round of expiar.... -  - 

C-k 97yt- 
-i:r hi.ch ha& not boon specifically deni 

y 	ns, 	i   	t' 	-j 



ncinc it now afLr long years of rctircr.iont, 

"'j 	'y case audit recoverIes as a category of enorccábl:: 

recovery could not stand the scrutiny of law UnleSS these 

rccorcrL,rc finally decided with rcfcrencc to thc facts 

of the case and exlnLion of the person against whom 

tscro to be onforc-cO.  

Similarly inquir 

16.5 iflLItUtCd after the applicant retired 

again based on the findings of the audit end. that constitutes 

the single article of charge. 	amount jr 

.930/- that boo the applicant is being he 

for a1legcc cbeslemcrit by the school cashier on the 

of laxity of suervision; and inquiry is sought to he 

conductcl for imposition of a major penalty. he entire 

case smãc's of no only irregular and irrational .;l.- 

of the disciplinary 	 -° sceas vol :e:s 

the manner in whichth 	 being adminj 

by the concerned D.eparLmenL. 

I find PC justification for ; hhoLing the gratuit 

amount of the applicant, for the reasons aforesaid and. 

accordingly I direct the Respondents tO release the same 

forthwith along with interest at the rate of G% per anni 

payable to the applicant fron, the datc ef rotiro.:. I1 

the date of actual payment. NO costs. 
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